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( As per Hon, fir. A.8, Gorthi, fMember (Adan,) )
| s e Lt e,
Heard learned counsel .for both theﬂpgrtiaa.
2. L Admit e T . W o T T NS
3, It is'stated in the DA that the applicant was ini-

o tially idgéged as Caadai.ﬁiidadr_in.Quna,§1985. He .worked

for .about.680 days .before-he uas disangagasd on7-5-1987
-alongwith.some ,other casual dezdoors. His prayer fﬂ;thii
A is for,a.diréﬁtion to the respondents to re-sngaga, as

casual .mazdoor .and xoigsggider his c asa:for grant of

temporary:status.

4, thn:the.applicdnﬁ@éame up . for .admiasion an interim
..order.uas;given xothe‘réspnndents tide order dated.15-2-83

.. to engage tha.applicant if there.was work.amd if.juniors
.. to.him WEre.sTili. vuyayous . .- .

. plisnge.with.our .interim . order.the .respondents.re-angeged
. thslapplicant.and that he is, as on.todayfuurking 8s

. casual .mazdoor under . them,
y {?u ., From the .above it is.pbvious that there.was uwork.with
.. the respondents and.juniors to.the.applicant.ware.engaged

. as casua&;mazdoors.4JAccprdingly.this 0A is.dispased of
. with thﬁ.follauing.directiunsto the.respondents ;

i) ,.Thq.applicant.uill be.allowdd to.éontinue to work as

. casual .mazdoor so.lgng 83 thare is uvork,.and if his

: Ay olle 4-
retrenehmant,becomes;ungzizbie4it.uill be on the.principle

i
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, ii) .The case of the applicant Por g.rant of .temporary atatus

- and his .subseqnent ragularjsation.will be.considered in

o accordénce with.extant .shema/instructions, . No costs.,ﬁ/

h_j“p"“;ﬁiZgSYsi | N e A

(.8, Gor (v. .Nealadri -Rac)
- Member ; (Admn) . Wice Chairman 1~
W I !
.0ated : September 6, 95 D Reﬁw SRAS
. Dictated in .Open.Court YeReg Strar(Jud
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DATED' é 7 -1995,
e

Q.R—BE‘IVITUEEMENT
s ANO,
\J'-n——-—-——-,.
. k '
O.A.NO- ) \r:z )? _ ._
_ —_— - ——J-'--:tA-NO-—— . . ‘-...(l;’ ?. - ,

Admi\{tted and Interim Directions
Issudd. !

Allow

Disposed of with directions . ——

Dismisged.

L4
Dismisskd.as withdrawn _ a
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